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{e) the action that is being taken
against the delinquent staff?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRL
BUTA SINGH): (a) to (c). On 7th
May, 1974, one R.P.F. Rakshak ap-
prehended 7 women carrying railway
material stolen from railway yard at
M%raj while he was on special duty of
crime prevention. While he was tak-
ing the criminals to Raillway Protec-
tion Force Office, he was obstructed
by a recsiver of stolen railway pro-
perty and the arresteq accused per-
sons were rescued,

A case unde; Section 353/225 and
224/44 IPC was registered with the
Police and investigated simultaniously
along with the case under Raillway
Property (Unlawful Possession) Act,
1866 Both cases were prosecuted be-
fore the Judicial Magistrate at Miraj
The Court disbelived the prosecution
story and passed certain strictures
against some members of the force and
the accuseq parsons were acquitted.

Departmenta] action is 1n progress
against all the members of the Force
against whom the strictures have beer
passed by the Trial Court.
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Amendment to Mercantile Laws

2076, SHRI B. V. NAIK: Will the
Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether Government are con-
templating any amendment to the
present set of mercantile laws which
stand in the way of higher produc-
tion optimum use of national resour-
ces and distributive justice incorpo-
rated in the national economic pro-
gramme enuncisted by the Prime
Minister;
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(b) it o, what are the statutes
slated for amendment; and

(c) the approximate time by which
this work will be over?

THE MINISTER OF STATE 1IN
THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (DR. V.
A, SEYID MUHAMMAD): (a) There

is no such proposal in this Ministry
now.

(b) and (c). Do not arise.

Golicha Properties Limited

2077. SHRI R. N. BARMAN: Wil
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whethe. the owners of the
Golcha Propertics (P) Limited unde:
liquidation have failed to comply
with the orders of the gourt to deposit
the amount which was the essential
part of the scheme that was agrced
upon to liquidate the liabilities of the
owners tuwards their creditors;

(b) if so, whether the scheme has
failed suo moto

(¢) whether in the new situation
Government propose to pay the re-
maining twc instalments to small
creditors; and

(d) if so, by what time wail this he
implemented?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI1 BEDA-
BRATA BARUA): (a) Rajasthan
High Court while sanctioning the
scheme for future management of the
company ordered that after the money
as contemplated in the scheme has
been peid authority of the Official
' Liquidator shall cease to function and
‘the management of the business ex-
cept the management of the business
of Golcha Cinema, Delhj ang itg build-
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ing, shell be handed over tp the fex-
mer Directors, as soon as they depo-
sit the money with the Oficial Liqui-
dator and that the gecurity whick had
alrgady been given by the Official Li~
quidatar in the Supreme Court case
shall be continued to remain in force
for the performance of any final order
or direction which mgy be pasged by
the Supreme Court, and that the man-
agement of the business of Golcha
Cinema, Delhi and possession of the
sajd cinema House ghall be retnined
by the Official Liquidator till the
aforesaid security i# not releaseq or

the appea) is decided by the Supreme
Court,

tb) The directors of the company
being aggrieved of thig condition have
fileq an appeal which 1s pending be-
fore a Division Bench of the Rajasthan
High Court.

(c) and (d). The question of Gov-
ernment paying dividend does not
arise, as the payment has to be made
by the Official Liqumdator out of the
assets of the company under orders
of the court

Manufacture of bultk drugs by small
scale sector

2076, SHRI ARJUN SETHI; will
the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) the yarticularg of the bulk drugs
being manufactured 1n the country
hy small-scale sector: and

(b) particulars of the amount of
foreign exchange saved annually as a
result thereof?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C.
SETHI); (a) and (b) There are over
2300 small-scale units manufaeturing
drugs and pharmaceuticals, including
bulk drugs. The bulk drugs being
produced by thege units are indicated
in Annexure II to Chapter II of the
Report of the Committee 0n Drugs aad





